
SES

IN THE CENTRA!. ADMINISTRATIVE TRl^NAL,
PRINCIPAL. BENCH,

NEW DELJII.

Date of Decisicni 15.01.93.

OA 114/93

CHANDRA OJPTA ... APPLICANT.

UNION OF INDIA & CM?S. ... RESPONDENTS.

CCtf?AMi

HDN'Bt£ NR. JUSTICF, RAM PAL SINGH, VICE CHAIRMAN.

HON'BLJE NR. S.R. ADIGE, MEMBER (A).

For the Applicant

For the Respondent

... StRI SIJNIL GUPTA with

SHRI PUNEET TYAGI.

JUDGEMENT (CRAL)
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The R»in qrievancse of the l^med counsel for the

3I*jlicant is, accordinq to this OA, that statutorY aj^jsal

of the applicant, which "he filed on 18.12.90, is still

psndinq before the Apoellante Authority. As it has not

be^ adjudicated as yet, we are of the view that in this OA

the notices are not required to be sent to the respc^dents.

we direct the Appellate Authority to decide the pendinq

appeal of the at^licant within a period of two months from

the date of receipt of a ccHoy of this order. However, if

the'applicant is aqqriev^ still after the decision of the

appeal, all qrounds ffraised in this OA shall remain open to

him. This OA is disposed of finally.
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